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INTRODUCTION

I, the Chairman, Comminee on public Underukings (Z0l%2021) having'been authorised by the Committee to Fesent the Report on their behalf, preseni
this EIGHTY FIFTH Repon on the Action Taken by Govemmeni on the
R€comtEndations contained in the First Reporl of rhe Committee on public
undeitakings (zor zorg) rclaling to Travancore Titanium hoducts urnited
based on the Repon of the comptroller and Auditor Generar of India for the
years ended 3l-!2O09 and 3l-}'2011 (Commercial).

The Statement of Action Taken by the Government included in this Report
was considered by the Committee constituted for the year (20162019) in its
mceting held on 2t7-ZOl8.

. This rcport wae considered and approved by rhe Committe€ at rts meeting
held on l-120t9.

The Commiftee place on record its appreeiation for the assisr,ance retdered to
them by the Accountant General (Audit), Kerala and exgess gratiurde to officials of
Industries .Depanment and Travan;ore Titanjum products Limit€d who were plesenr
during the examination of the Action Taken Statements included.in this Report.

lltiruvananthapuram,

1,r February, 2019.

C.DVAKARAN,.:
Chairman

Comnittee on Public.IJnderukings.



RSPORT

This Report deals with the action akcn by fte Government on the
recomme4datiirns contained in the First Repon of the committce on public
undertakings (20162019) rclating to Travancorc Titanium producrs Limited
based on the Report of th€ Comptroller and Auditor General of India for the ycars
ended 3l Ma,ch 2009 and 20 (Commercial)

The First Report of 0re Conimiree on publlc Undeflakings (20162019) was
presented to the Hous€ on 27th.October 2016. The Report containcd lg
recommendations in paragraph numbers 3? to 52, 54 and 56 of w.hich the
Govemmcnt funished Statements of the Action Taken on Z7_Z_2Olg.

The Comminec accepted thc rcplies. o the recommendirtioos in para Nris.37.
39 ts 52, 54 and 56 without remarts. Thesc recornmcndations and thc repties
furnished by the Gov€mment form Chrpt€r I of the Repon.

The Committe€ accepted the reply to the r€commendation in para No.3g
with remark. This rccommendation, its reply furnished by tf," Cou"roor"ot aoj
the remark of the Committee form Chapter u of the Repon.
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. CHAPTER - I
REPLIES FURNISHED BY THE GOVERNMENT ON THE
RECOMMENDAT"IONS OF T}IE COMMITTEE WHICH

HAVE BEEN ACCEP]rcD BY T}IE COMMTTEE

sl.
No.

PaIa

No.

Departnent

Concened

Conclusions/Recommen

dations

Action Taken by the

Govenment

(1) (?) (3) (4) (s)

1 a7 IndusEies The Committee is of the

opinion that a corporate

plan is a pr€requisite foi
the growth of a

CoDpany. It obsrrves

that the Comlany lacl6

a corporate pla4 a crucial

lapse, which resultd itr

the .declining 
cend in

the networth of the

Company. Therefore, the

Committee drects the

Conpany authorities m

p$pare a comprthensive

corporate plan within a

week

Company pepared a

detailed corporate plan

envisaging long term

and short tdrm goals of
the Conpany. Tte

Ctimpany availed the

services of Cente for

MarugeneDt Devdopnent

(CMD[or doini . a

SWOT analysis of the

company bised on

which the corporate

plan has bem prepared.

2 39 ldustdes The Company did not

revis€ the standard

noros fixed before trrro

decades and thus failed

to ex€rcise prop€r coDhol

over coNumption of, mw

materials which resuld
in a loss of 110.08

The Company has

standard norms for
consumption, The

Company has been

regular in revisbg these

norms based on actual

improvedents in
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I Crore during the period

| 2ffi2-2w7. Excrss

I consumption of ilnenite

f rcsulted in loss to the

I tune of t24.36 la[.h. The

I Committee aiticizei the

Company for not taking

any step to Educe the

loss due to. the excess

consumption of ilmenite

by merely sating the

lane excuse that

handlin& grindine and

stodng night have

rcsultd in loss. The

ComEinee suggests hat
in order to compeE

successfully in the

narteL the Company

should. sody the cost

rcducian metbo& adopted

by sinilar Cbmpanies.

I 
Crodrrctio.n norns

I 
The possibilities of cost

| 
rcduaion were exanined

I 
and the suggestions are

I 
bein8 imnlenented.

I 1. Contract demand for

lpower availed fron

JKSEB has been

lrcduced and thdreby

I thoe was a saving of

| { 1.20lakhs per monrh

I 
in electricity bins.

| 
2. IEprovements in

I 
process were done like

| 
rcducing the number of

I 
vacuum drum frlteD in

I 
opeiation thercby wat€r

I consumptioD is rcduced

and power for vacuum

punps were reducrd.

3. Capacity of digester 
I

r€action was ingeased 
]

by 0.sT/batch thereby 
I

daily thnughput imnased. 
I4. New Value added 
I

products like potassium 
I

titanate atrd hydraed 
I

tihnia €8. wen intrroduced 
I

in tln narttel 
I
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5 4 Industries The Committee is

aggrieved to note that

the Company did
nothing to rcduce

procu€ment cost.

Unscienfrffc matedal

m'inaqement. absence of

The deficiencies
pointed out by the

committee are noted

and conective steps

taken.

long-tern f ormal contracts,

rion-cpllection of
security deposits, non

deduction of retention

money etc. arc the

deficiencies prevalent in
rhe purchase procedures.

Moreover the Company

was forced to puchase

materials at higher ntes
due to shgrt supply of
materiqls which resulted

itr an additional

of t19.51
lal<h. Eventhough the

Compaay could have

purdtased iron scrap

direcdy from thden, the

Company did nothing !o
that gffect adding an

additional expenditure

of T17.38 laklr
Furthermore the

Company incurcd an

extra elg€ndi re of

Details P!€3ent

sinration

Panage
ment

Unscietr

tifrc
ndedal

Being

nanaged

scientiffcally
now the

conpany is

followiirg
lhe nethod
of ABC

analysis for
materials.

Long

tenn

contract

Changed

over to yearly

c0 racts with

the

companys

regular

supplien.

Non

collection

of'
Secudty

Deposit

Now
Security

Deposit is

collected

without fail



{13.20 lakh by

incorporating puEhase

order provision

beneficial o the supplier

rather tlre Company. The

Committee expr€sses its

sEoDg suspicion that the

lnclusion of purchase

ordei pmvision at

sellet's option against

the tender conditions

was delihrately done

inorder to favour the

supplio, that in no way

seemad to benefit the

o4anization. The

Commiftee i$fsfu to
avold similar instances

infuor€,

Non

deducion

ol
Iltmtion
money

Rfiention

money is

deducted

and released

as po the

tems of the

contract.

4 47 'Iodusnies rhe Company placed

rhe order to Kochi

Refineries. Ltd for the

supply of Sulghur after a

delay of ovet 12 months.

The Coonittee opines

that if Se Company had

finalised the purchase

order without delay an

amount of t38,51 lakh

could have been saved

by the 
-Conpany.Therefore the

Purchase procedure has

bem speeded up by

e$uing mirihum lead

tine. Also the purchase

procedures recommen

ded by the Kerala Store

Purchase Manual are

stictly being followed
by the Conpany.
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Committee l€co|rmends

thaL going forward, thls

kind of imtances are not

acceptable and proactive

measues should be

taken to avoid such

delay.

J 42 Indusaies The CoEmittee is

amazed to note that the

Company did nilhing
when the transporters

rcfused to udertake
traDsportation by. tipper

eventhough the Board of
DLectors directed the

MD to switch ovei to
tipper lorry for transpor

tation purposes as a

measure of eionomy in
traDsportation. The

Commisee remarls that

< 39.09 talb was lost in
dtis r€gard and there is
no r€ason on record to

slbsantiate the above

decisiol. Henc€ the

Committee urges the

Govemment to fumish a

deailed report rcgarding

the same.

The systed of engaging

normal lonies in the
place of tipper lonies

was opted by the

Conpany during the

period under audit was

wlh an intention to
provide eDployment to

award workers who

were ii the unloading

operatioDs in the

Company. But based on

the recommenddtion of
the audi! Company

invited tmder for
normal lorry and tipper

lorry and had found that

co3t was higher to
tipper lonies. Hence in
srder to syoid finansif
loss coEpany is not
rcsorting to mgaging of
Tipper Lonies,

6 43 Industries The Comnittee is also

concemed to note that

The marl(etab ity of
sulphuric acid has been



the Company could not

explore dre market

ability of Sulphuric acid

which resulted in a loss

of t 2.75 core during

the geriod 2003-2006

and shordall iD

genention of steaE ill
Sulphurh Acid Plant

resulted in a loss of
t3.19 cor€. Thereforr,

the ComDittee suggesB

dnt the Conpmy
should adopt altemative

methods to boostup the

Earketability of
sulphuric acid.

examined by . the

Company. hesendy the

company is marketing

o Public Sector Cohpanies

within Kerala' and to
othef customers outside
'Kerala. TTPL is selling

Sulphuric Acid 
. 

to

Public Sector Udts like

KMML, ,TCC, HNL iN

Kenla and also, Conpany

is inviting Tenders

based on which Sulphuric

Acid is sold to the

partie6 outside K€rala.

As sulphuric acid is not

the main line of .Eoduct

and is manufactured fof

captive consumption for

reaction with ilnenite,

otrly surplus . acid

generated can be. sold.

Wfth the present effort l

on monthly pricing and

peneEation ro Tanil 
I

nadu market dr" 
I

company is able o sell 
I

all the excess quantity 
I

of sulphuric add I

produced. 
I
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7 44 Industries The failun of the

Company to adopt

proper. porrer savings

techniques resulted in a

loss of t33.18 lakh.

Power lt€nsive machinery

like grinding machines

are not operated in

offpeak period with a

view to reduc€ pow€r

consulption Tte

Conpany could not avail

the o&eak hou
incentive due to the

usage df old miihineries.

The Committee leams

that for the efficient

functioning of the

machinery it is high

time to implement new

technology. Hmce the

Committ€e insisted de
management for tlp
replacemant of outdated

machinery with new

ones there by reducing

power consumFron.

Compaay has done a
detailed energy audit by

engaging a professional

Agency \/vs. Siri

EieEy atrd Carbon

Advisory Services Pvt.

Ltd. and an action plan

has beCn drawn ou1 and

is being implemented.

Priodty has been $ven
to iistallation of steam

turbine condensate

recovery and

replacement of electric

motors with energy

efficitint ones.

Th€ Company operates

power intensive

machineries during

offpeak hours for

availing incentives

offered by KSEB.

Conprehensive plan!

for modernizarion of old

plant and machinery. have

been prcpared.

Moreover ' we qe
presendy plannirg for

availing power under

the open access system

.so as to minimize the

power cosl"



I 45 Indusfries

'

The Saies Promotion

Commlftee which was

constituted for fixing tlle
selling price of the

products did not have

the approval of Board of
DircctoE. The Committ€e

criticises the Company

for not taking marglral

cost and .variatle 'cost

for the purp_ose of
prduct priciirg. The
'Committee recommends

that the Sales Promotion

Committee of rhe

Cohpany should be

fornalized and it should

consider . the primAry

elements while fhing
the selling price of the

product. The Committee

is aggrieved to note dlat
the Company did not
follow the marketing

and pricing . policy
according to the best

interest of &e Company.

Hence the Committee

insisted tle management

to follow a reliable and

an effective pricing

stsategy that would
benefit the organization.

The, Company

considers marginal

costing methods for the

purpose of pricing of
prcduits. Cost sheets

are prepared wherein

each element of cost is

analysed. These form
the basis wbile fixing
price of finished goods.

Alio h may please be

noted that th€ Sales

Promotion Committee

approved by the Board

of Directors and the

recommendati'ons of the

SPC has the approval of
the tsoard.

(SPC) has .be*
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t
6 Indusbies I Nor-lifting of TiO2 by

stockists and

tbe

unco'ntolled production

without planning

rcsulted in the

accunulaoon of TiO2

forced

Conpany to .sell the
accumulit€d stock- at
lower prices resulting in
a loss of { 6.06 crore.
The CommiBee is

to note that

absence o( enabling

dause ln the agrcement

pl€ventd the Company

ftom recovering the loss

Aom the under
perforhing stockists.

Thereforej the Committe

recommends that the

Company should

incorporate enabling

clauses in the ageement
with the stockists in

lifting off of ageed
quantity.

dre

As directed by the

Conbittee company

induded enabling

clauses in the

agr€ement with
stockists in order to

ensur€. specified off
take quantity. Any
stockist who performs

below target is
pena.lized by not
enending incentives.

The incentives. givut
are thus performance

related. Moreover non
performing stockists

have been identilied
and terminated.

10 47 Industries ThB Committee also

observes that non-

adherence to cr€dit
policv resulted in

The Conpany presendy

follows the credit
policy wherein 60 days

crcdit is extended ro
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I

blocking of tunds

amounting @ < 42.67

lall. violating the credit

limit, the Company

desparched 25 MTS

of materlals valding

t ' 21.56 .laldr against

post dated dEques when

t 21.57 laldr was alttady

outstanding fton one of
the stockists. The

Committee renar.la that

rcduction of tlre .credtt

limit of 0|e stockisB

fton t 50 lakh to t 25

laldr in a non tansparent

manner and

eontravmtion of the laid

down crcdit policy lead

m blocking up of funds

which affected &e
financial interest of the

Company, The Connine€

instructs that the

Danagement is obliged

to follow a.oidit policy

to the best intercst of the

Company under dl
.circumstances.

cuslon€rs. Any cl$toEer

who overshoos this

limit is penalised by

charging intercst in

Foportion to the

ertended davs.

11 48 Industries The Company erported

large quanrity of TtO2 at

reduced orices to Itochu

The expon customers

presently are belng

chosen in a very





I recommendations df TG

I Process and Project

I Comultarib which was

lappoimed by the

lcompany. The

I ComDittee is aggrieved

I to note that { 9.65 cxore

J was spent owards the

I payment of salaries and

I 
wages and {8.08 crore

I was soent towardst-
I overtime wages to the

I 
surplus statr. Therefore

I rhe comDittee suggests

I that exc*s $aff ftom l

other units should be ]

redeployed and no 
I

further appointmms I

should be made. The I

Company gave PCMA I

@ t 6,000 to all its I

employees in addition to I

applicable Bonus . and 
I

SFA by viotating 
I

specific . Govemment. I

frers. Ihe Comnites I

is suprised . to note that I

how the State I

Government proceeded 
I

to ratify payments of I

PCMA of { 6.53 crore I

even though . . the 
I.

Company made the I

done by tansfening.
excess staff in ofiice to
the Pmduction c€nts€s

where there nras

shotage of workers.

Performance cun
Motivation Allowance
(PCMA) has being

extended workers

evr:ry year during

Onarn Festival season.

This was . done to

dotivate the. workeis in
order to increase tlleir

Foductivity. Specific

Govemment apprcvds
has been taken in all
cases where company

deviated from the

existing govemment.

guidelines.
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Company. The

Commifiee desir€s drat

such insances should

not be entertained and

recomnends to perform

proper analysis before

Committing incenlives F
employees when .the

companys finamial
sintation is not stable.

r3 50 Ihdustries The Company poposed

Copperas Recov€ry

Plant alld Acid. Ricovery
Plant at a huge

invesment of 7 82.44

crore despite. lxrowing

drc fact that

NeuEa.lisation Plant reas

sufhcient enough !o

Eeet lhe rcquircmenB of
Pollution Control Board

and Coffi Orders. Tte
Comhiuee is surprised

to note that 0re

Company decided to

expand the capacity of
the TiO2 Plant at a

projected cost of t 40,15

cror€ to acquire the

technologl/ of
manufacudlg surfac€

coated rutile from

An Expert CoDmittee

was appointed by the

Govemment to stud)f

the mdlters relating to
$e impleme atiotr of
the Pollution Conuol

Project. Based on the

recom.mendations of the

Comni0ee, Govemmenl

vide 
-G.O. 

(Ms.) No. 6z
2011/ID dated l-$2011
decided to abandon dre

Acid Recovery Plant

and to implement

Copperas Recovery

Plant (CRPJ and

NeuEalisation Plant
(NP). However, only

50% of $e work

rclating to inplemm
tation of Copperas

Recovery Phnt (CRP)



KMML even whm

KMML the manu

facnrrer of rutile $ade
TiO2 was facing

narketing problems.

Further, by exemPting

the contractoE of ARP

ftom providing the

necessa4r lnow-hog
the. Company defeated

the very p.urpose of the

project.

is done. Regarding 
I

conmissioninB of the 
I

Neutralisation , Plant, 
Ithere was some 
I

differences with the 
I

contsactors lws. VA

Tech Wabag Ltd., and

in order to comply with

the directions of the

Central Pollution

Contml Board the

Company took over the

plant and commissioned

the same. Govemment

lhas provided t 26

I crores in the Budget for

I the year 20L7-18 for

I conpleting , the.

I 
remaininS \tork of

I Copperas Recovery

I Plant (cRP).

L4 ql Industries The delay occimd on

the part of the company

in opening LC as

stipulated in the contract

which resulted in

delayeil execution of
contracts for CRB ARP

. and NP. In. addition to

that advance Payment

agahst LC resulted in a
loss of { 36.47 lakh to

The status of the Prcject
has been examined by

Govemment and futher
action has bem dirccted

as per GO.(Ms.)No.

67l20lulD dated 1-3-

20i1. Futher Prciects

are only being.taken up

after detailed analysis

and approval.

16
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1B

should finalise financial

arangemenB to ensure

tlriely completion of the

Effluent Tteatment

Project. Goiqg forward,

the Company has to go

thmugh propo analysis

before heading to a new

project.

r5 Industies

I

The committee . also I

expresses its dissads 
I

faction over the negative I

attiNde of lhe Company I

in implementing Mineral I

Sepantion Plant ,o 
I

produce basic raw 
I

material. The Committde I

observed the reluctance I

of the Company to go

ahead with the project

despite the rccommen

datiom of COPU (22"d

report) in February

2003. The Committee

reiteratLs its earlier

retommendation that

pollution conhol

activitiB should be

cornbiired with expa$ion

prcgramme and imple

Derted as one package.

Since the ComFany's

financial position is not

sound to go in for

mining activities the

Company does not have

leas€hbH over mining

ar€a. Since another

public sector

undertaking is having

mining leasehold it is

informed tbat the

Government is planning

to take up .mining

activities in public

sector by adoptiBg a

combinatio of the

Kiiala Minerals and

Metals Limited and the

Indian Rare Earths

Limited. h MeYt of the

above, it. is understood

that TTPL need not
proceed independendy
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and need only
participate in the above

veruure to €Dsure

availability of rarv

ilmenite.

16 Industries The Committee not€6

with displeasue that the

Company failed to

obtain EPCG licedce in
time due to d€fective

planning and monitodng.

The Cdmmiftee is of the

opinion that had

Company obtained

EPCG lic€nce in time,

atr amount of < g7.62

hlfi paid towards

demunage charyes

could have been

avoided. Therefore, the

Committee suggests that

in0rder to safeguard dre

financial interest of the

Company, the Company

shorild take necessary

steps in time to secure

licences ln futurc.

the

The Compdny has.not

imported any

machinery subsequent

to this project.

Company will stricdy

adhere to the

recomiendations of the

Committee in this

regard- 
.

t7 56 lndustries The Committee observes

that the excess

confributions Eade to

the Provident Fund

account rcsulted in an

The contributions to
Provident Furid on the

totd salary/wages

drawn has rbeen done

based bn long term
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unbalanced bayment of 
I{ 3,3 crcre and the 
]

reason for such a huge 
I

gap was the inefficient

adminisiation of the

responsible .officers'

Therefore, the

Committee suggests that

all EPF contributions

should only be made in

consonance with the

existing statutorY rules

and orders.

vetting Reparki of AG

The suggestion of
COPU that contribution

to EPF should be made

h consonance. with
existing statutory rules

and orders has not been

complied with.

agreement with ftu 
I

trade unions. The 
I

employees of the 
I

Company have beelt 
I

enjoying conEibutions 
I

to the PFbvident Frind 
I

on the total salary 
i

drawn by theD instead 
Iof liniting the

employer contribution
to ( 6,500/15,000 per

month. this is

continued in order to
mairltain cordibl
indusria! relations.

Moreover this ConEi

I bution on total saldy.

I has now enabled the

lwor*ers who have

I superannuated ftom' the

I Coapany to avail the

I benefit of dre new EPF

I pension scheme

I announced by tttg

I Govemment. This mav

I ato be seen as a social

I welfare measure since

lotherwise the PE

I pension for those who

I linit the einployer

I contribution to the

I. 
minimum amount as

I ner the ect is a very

I meagre amount only.



cHAPTER-II

REPLY FURNISHED BY THE GOVERNMENT ON THE
RECOMMENDAiTION OF THE COMMITTEE WHICH

- HASBEEN ACCEPTED BY THE COMMTTTEE
WITH REMARKS

2'J.

sl.
No.

Para

No.

Depaftment

Concemed
A",i""T"k.t by
the Govemment

(1) (2') (3) (4) (s)

1 38 Indusaies For getting incentive

by over poductiorl
the then officers of
the Company budgeted

its production above

the de-rated capacity

\sithout planning. The .

Comhittee siticises
the Company for
ignoring the $ggestions

of Wazir Commitk€.

The Conminee rcnarls
that if the Company

had resaickd io 
]

pmduction according to 
Ithe suggestions of 
I

Wazir Comnitte€. an I
I

amount of t 6.49 crore 
I

could have been 
I

saved by the Company. 
IThere fore, ft" 
I

Committee dtects I

I 
As directed by the

I Connittee, Enquiry

I has been posted

I 
and is in proggss

I 
against those

I 
officials who were

I 
in charge of HR
Depafinmt Pmductiol

Departne4 and

Finance Depart

ment drdng the

period under audit.

The Company has

stopped $e palment

of pioduction
incenlive shce

financial year

ZO07-08. The

same has not been

revived so far.



that an Enquiry should

be conducted and

stringent dction ne€ds

to be taken against those

r€sponsible for 
. 
such

serious lapse. The

Committee also suggestj

to take appropriate

steps to stop prcduction

beyond the de-raEd

capacity.

11

Remark:- The Committee wants to be fumished.with the final report on action
taken against officials concem.ed based on the enquiry report.

C. DIVAKARAN,
Thiruvananthapuram Chaiman,
1* February, 2019. Committee on pubtic tlndettakings.
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